CENTRAL ~0MINISTRATIVE LRIBUNAL, JABALEUR BENCH JABALPU R

ke S 304
O.riginaJ. application No, 196 of 1999

Jaba.].pur,_,' this the 1ith day of September 2003,

Hon'ble M, p,c, verma, Vice Chairmap (udicial)
Hon'nble Mr, Anang Humar Bhatt, Administrative Menber

V.KQ Mishra :

S/0 Late R,D, Mishra,

aged about 50 years -

CCcupation .. Teacher Primacy

School, Vehicle Factory,

Jabalpur, Jabalpur (MeP,) - - APPLICANT

By Advocate - Shri azhar Siraj)
VERSUS

1. Union of Ingia
(Through - Secretary,
Ministry Oof Deferce)

2+ Additional DEOF/Membér
appellate autharity
Ordnance Factory Boarq,
10 A, Shaheed K.B, Roag,
Calcutta - 700001,

3. General Manager,
Vehicle Fac tory Jabalpur,
Jabalpur (Ml.P, ‘

4. Smt, M, @uchact,
Head Mistress,
Primary School,
Vehicle Factory Jabalpur,
Jabalpur (M,P,) RESPOND ENTS

(By Advocate o Shri s, akhtar holding brief of Shri B.da,.silvg

ORD E X (ORi‘;LL_l

By Anand Kumar Bhatt, Adaministrative Member -

This application is a8gainst the punishment order dated
7.9.1998 (Annexure-a-4) by which the penalty of withhol‘ding :

of one increment for one year without cumulative effect was

given to the applicant and against éppellate order dated

2. Facts in brief are that the applicant is a teécher
in vehicle Factory Primary school, Jabalpur. He hag given
a speclal casual leave application for attending a teachers*

Conference at Kanpur. He was asked by the Headmistress to

e




@ charge sheet was issued to the applicant on 12.3.98

(Annexure-A-Z). The charge sheet also mentioneq that the

and had threterneq that if the system 1s net discontinued,
all the matge teachers will not perfofm their quty. on the
basis of Complaint mage by the Headmistress ang after
considering the reply of the applicant, minoy punishment

Was given by the disciplinary authority,

3. The main groung taken by the applicant is that

Was nNot acceded to, He has also Stated that such summary

Proceedings are against rule 16 (1-2) of cCs(cea) Rﬁle,1965.

4, The respongents on the other hang have mentioned in
detail the action of the applicant in the chamber of the
Headmistress. They have stateg that the conduct of the

applicant was unbecoming of Government Servant.

5. We have seen pleadings both the siges and heard

the learnsd counsel for both the parties at some length,

The charge is misconduct ang misbehaviour in.. the chamber'

of the Headmistress and it is on the basis of the complaint of
Headmistress that the action was taken against the applicant
of minor penalty. For imposing of minor penalty, detailegd
enquiry is not Necessary. The present punishment is not

in category mentioned in Rule 16(1-A) of ccs (cca) Rules

8s stated by the applicant. on the basis of the reply

" |



A o 2 3

glven by the a@pplicant ang COnsidering the facts of the cas
Ptcrnnissible

| Summary Proceedings in such Case isg pessibéetgnd the

TeSpondents cannot be faulteq. The punishment meted out as

vVery minor and its woulgd last for one yeér only. we do

Jh
hot caiaklfhak.any ground { hecessitating
interference from our sigde in the action taken against the
applicant,
6, The oa is dismissed.
- / Y \ /
(Anand Kumar Bhatt) (D.C. Verma)
Administrative Member Vice Chairman(Judicial)
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